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IV THE CEUTFAL ADMINISTRATIVE TR IBUDAL
JAIPP EBENCH: JAIPUR

Date of order 4 11.7.1995,

CP No. 8/1995
in :
OA No, 99/93.

Miss Brij Lata Saxera
ceee Applicant.

versaus

Shri ‘\’cz’o SiSO‘jia & Ors, .,

evoe Respondents,

Mr. Mihendra Shah, Counsel for the dpplicant,

Mr, J.D, Sharm2, Counsel for thz respondents,

CORAM:

Hor'bhle Mr, Gorala Krizhnz, Vice Chaira@n,
Hon'ble Mr, M.dl. Vernd, Adm. Member.

e s 000

ORDER
( PER HOW BLE MR, COFAL IRISHIA, VICE CHAIMMAN )

" Thi= is 2 contempt‘petitiop filed by Mizs
Brij Lat3 Zawera on ithe ground thit the responients
had sngiagel fresh hands in service ignoring her
right te preferenti3l tredtment for the purpofe of
employrent 2nd since the respondants h3ve ignored
the rrovisions contiined in Section 25-H of the
Irdustrial Disruates Hct, 1947, while engaginﬁasuch
fresh hands thev have committed contemnt of tge

order of the Trihunil d3ted 12.2,1993,
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2, We have heard lszrned coursel for the

Mrties and have gone through the records of

et

the c3ze carefully,

3. The order which is dlleged to h3ve been

o -

wilfully di=obeysd resds as £follows

"Ajnit, Issue noticez to responlants
return?bls on 4,3,1993, In the me3p-
while, if 3ny fresh eny@gement of
¢isual lakour is to bz mide by the

rezronients, the claims of the
aprlic2nts under Section 25-H of
the I.D. Act shiall kept in view."

It is obvious from Arnexure R/1 that
& contempt e ti’n in resp=ct of the Sime order
noted 3hovs was filed by Shri Pradzep Scoral and
having not disclssed any contenpt it wids dizmisse
.by a Division Banch of this L:I.bunal on 13.9,1923,
Ther=3after, Ipother contzmut petition on the
groand of non implementation of the order afore-

83id w3z 3Jismiszed by this Triburdl vide ordsr

&t Appexurs A/3 Iated 29,6,1574, Anothar nite-
worthy fedtars of the cise is thiat ths retitioner

his been engdgzd 2s @ Coder vide Annexure P/2
for & specific perisd with effect from 7.6.1993

to 31.12.1993,

4, In view of the f2ctes =t3ted above, this
tempt petition is Jdismizsed 2z not being

maintairdbla,.
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5. ‘Léarned counzzl for the respondents
insisted upon dwarding costs to the respondsnta
on the ground of this contémpt retition being
frivolous and vez2tions,., Howaver, the
retitioner if 2 low p2id employes and, there-
fore, we 3re not inclined to 3Award Any cocts

o the respondents,.
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( W.K. VERMA (GOFAL IT:ISHIA)
MEMBER (A) VICE CHAIRMAN
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